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Heard learned councel for the parties.

The learned

counsel for the applicaﬁt has invit=d our sttention +to para=15¢

of the Indian Rzilway Establishment lManual, vol.=T,
that Matrizulates should ordinarily not be selected., He

invited our attention to Clause-(3), which reads as

ani submitted
has

under -

“the pericd of training for direct recrults will

veary depending on the qualifications of recruits.,

The same will be

ITI passed canlidates =

Matriculates : -

Thus, £5r the purpose of

is not necessary. It is

the rerind of six months

as under :
6 months.

3 years,®

rezruitment, the qualificztion of IT1I
only for the purpose of training that

or three years have been provided.

2. The learned counszel £or the appli-ant has also invited

our attention to Annewure

gqualif ication regqiired is

bal jated 26,9,.74 +0 show that the

ITTI. Educational qualification has

been prowvided in Clanse (3) of the notification which provides

that the cardiiate shoulld be ITI or Matriculste. Thus, the
gialification 2f ITI is not necessarye.

Je. We have considered the submissions made by the rival
parties. We A2 not f£ird £orce in this OA and the same is
rejected, with no order asz to costs, / 4/{(‘;0{”
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